The Tamil Nadu Municipal Councils (Appointment of Special Officers) Act,
1991

Act 14 of 1991

Keyword(s):
Councilor, District Municipalities Act

Amendments appended: 14 of 1992, 45 of 1992, 31 of 1993

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




36

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

e e @

Short title and 4
commencement.

Definitions,

Appointment of
Special Officers
10 exercise the
powers and .
rertorm the
functions of
Muricipal
Councils.

By

The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the 22nd February 1991 and ix hereby published for
general information s

ACT No. 14 OF 1991.

An Act to provide for appointment of Special Officers to Municipal Couﬂcds
n the State of Tamsl Nadw.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-first Year of the Republic of India as follows :—

1. (1) This Act may be called thc Tamil Nadu Mumclpal Councils
(Appointment of Special Officers) Aect, 1991.

(2) It shall come into foree at once.

2. In this Act, unless the context otherwise requires,—

(a) “ District Municipalities Aect” means the Tamil Nadu sttmct
Municipalities Aect, 1920 ;

'(b) words and exprcsmons used and not defined in this Act but deunedh
in the District Municipalities Act shall have the meanings rewectwclv assigned
to them in that Act.

3. (1) (a) Notwithstanding anything contained in the District Munici-
palities- Act, the State Government shall appoint Special Officers to exercise
the powers and perform the functions of the Municipal Councils established
or constituted by or under the District Municipalities Act, of the Chairmen
of such Municipal Councils and of the Committees estabhshed or tonstituted
by or under the District M?umelp&htles Act.

(b) A Special Officer may be a.ppomtcd under clause (a), for one
or more Mumcmal Councils as the State Government may, by order, specify.

(2) Bach Special Officer referred to in sub-section| (1) may also exer-
¢ise all or any of the powers and perform all or any of the functions ofl the .

"executive authority or any other officer or authority under the District Munici-

palities Act, which the State Government may, by notlﬁcatlon, xpcclfy

(3 (a) Each Specm.l Officer shall hold office for the perlod beginning
at' noon on the 3rd dey of March 1991 and ending at noon on the 10th day of
April 1991:

Prmnded that if any vacancy arises in the post of the Special-Officer
the vacancy shall be filled up by the State Government and the person appointed
in the vacancy shall hold office for the remainder of the period specified above.

(b) A Special Officer shall receive payment for his services from the
enunicipal fund ccmstuutcd under section 119 of the District Mumclpalmcs Act.

: (¢) The State Gorvemment may determine the relationship orf the
Special Officer with themselves. : » '

(4) The executive suthority shall, in the exercise of the porwets and
performance of the functions under thc District Municipsalities Act, be

. subject to the control and superintendence of the Specml Oﬂicex

(By order of the Governor)

P. JEYASINGH I’ETER,
Secretary to Goverhment, Low Depa(tmeﬂt.
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The following Act of the Tamil Nadu Legislative Assembly received :he
assent of the Governor on the 30th March 1992 and is hercby pablished for
general information :— : ’ ‘

ACT No. 14 OF 1992.,

An Act furthgr to amend ihq laws relating to the Municipal Corporations and
o ' the Municipalities in the State of Tamil Nadu. .

BE it enacted by the Legislative Assembly of the State of Tamil Nadv:‘
in the Forty-third Year of the Republic of India as follows :— ‘

PART L ,
. PRELIMINARY.
1. (1) This Act may be called the Tamil Nadu Municipal Laws (Amendmeént Short title
Act, 1992, : - - and com-
) mencement,
(2) It shall come into force at once. ‘ :
_ ‘ PART IL : _ ;
AMENDMENT TO THE MAD%? %I’ll‘gY MUNICIPAL CORPORATION e ’

2. In sub-section (1) of section 55-B of the Madras City Municipal Cofpd- Amendment
ration Act, 1919, for the expression “ 31st day of March 1992”, the expres- of section
sion * 30th day of September 1992 ” shall be substituted. - - 35B.

PART 1IL

AMENDMENT TO THE MADUXé’II‘ (ljle MUNICIPAL CORPORATION &

3. In sub-section (1) of section 62-A of the Madurai City Municipal Corpora-

tion Act, 1971, for the expression “31st day of March 19927, the expression Amendment
“ 30th day of September 1992 shall be substituted. 1 gg_ggction

PART IV.

AMENDMENT TO THE COIMBATORE CITY MUNICIPAL
CORPORATION ACT, 1981. '

4. In Schedule VII to the Coimbatore City Municipal Corporation Act,
1981, in sub-rule (a): of rule 4, for the expression “31st day of March 1992°’, Amendment
the expression “ 30th day of September 1992 shall be substituted. : %fn Schedulg

PART V.

AMENDMENT TO THE TAMIL NADU DISTRICT MUNICIPALITIES
(SECOND AMENDMENT AND SPECIAL PROVISIONS) ACT, 199C.

5. In clause (a) of sub-section (3) of section 4 of the Tamil Nadu District Muni-
cipalities (Second Amendment and Special Provisions)  Act, 1990, for the ex- Amendmeut
pression “31st day of March 1992 ”°, the expression ““ 30th day of September glfsecti:ga
1992 shall be substituted. , 4.

PART VL

AMENDMENT TO THE TAMIL NADU MUNICIPAL COUNCILS
(APPOINTMENT OF SPECIAL jOFFICER!Y) ACT, 1991.

"™ 6. TIn clause (a) of sub-section (3) of section 3 of the Tamil Nadu Municipal
Councils (Appointment of Special Officers) Act, 1991, for the expression “ 31st day Amendment
of March 1992 ”, the expression *“ 30th day of Septembgr 1992 » shall be substi= gf section

tuted.

(By Order of the Governor.)

e MD. ISMAIL, —
e Secretary to Government, Law Department. ,
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The following Act of the Tamil Nadu Legislative Assembly received the '
agsent of the Governor on the 29th September 1992 and is herebhy published

for general informatiot} t—
ACT’,»NO-,45 OF 1992,

An del fur the) ty amend the laws relating to the Mumotpul Cor, porafwm\ and
the Municipalities in. the State of Tamil Nadu.

BE it enacted by the Legislative Assembly of the State of Tamf] Nadu in the
Forty-third Year of the Republic of Indis as followy :—

PART T.
PRELIMINARY.

1. (1) This Act may be colled the Tamil Nadu Manicipal Laws (Seeond Sh;)rt title and
Amendment) Ach, 1982, :

(2) Tt shal come into foree at onee.

PART 1I.
AMENDMENT TO THE MADRAS CITY MUNICIPAL CORPORATION.
ACT, '1591'9
cdn sub-séction (1) of sedtion 55-1 of the Madras Clity Muonieipnl Cor-

expression “ 30th day of gcpte nher ]9‘)3 * shall be substituted. ‘ '

’
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Voo | PARTIII

o . ACT 1971. _
Amendmentof - ‘
- section. 5,24", .~ 3. In sub-section (1) ‘of scctlon 62-A of the Madural City “Municipal
o ‘ Oorpora,txon Act, 1971, for the expression “ 30th day of September 1992 ” the
A expresston “ 30th day of Sepbember 1993 » shall be substltuted

- PART. IV,

o ' AMENDMENT TO THE COIMZBATORE CITY MUNICIPAL
. o CORPORATION ACT, 1981,
Apendment of

Schedulo VII, - ' 4. In Schedule VII to the Coimbatore City Municipal Corporatlcm Act,
: .. - 1381, in rule 4, in sub-rule (@), for the expression “ 30th day of Septemnber
el S 1992 ", the cxprewon “ 30t'h day of September 1993 ” shall Le suhstltutcd

|  PART V.

s AMENDIVEENT TO THE TAMIL NADU DISTRICT MUNICIPALITIES
SRR .(SECOND AMEVDMENT AND SPECIAL PROVISIONS) ACT, 1990.

Amcndmm ol o .
ccctﬁm . S 5 TIm clause (@) of uub-section (8) of section 4 of the Tamil Nadu

District Mumclpahtles (Second Amendment and Special Provisions) - Act,
. 1990, for the expression “ 30th day of September 1992 ”; the expression 30th
day of Seprtember 1993 ” shall be qubstltuted

PART VI.

" AMENDMENT TO THE TAMIL NADU MUNICIPAL COUNCILS
' (APPOINTMENT.OF SPECIAL OFFICERS) ACT, 1991

Sy 6 In cbmse (a) of  sub-section (3) of . section 8 of the 'famil "Nadu
-” Municipal Councils (Appoxntmcnt of Special Oﬂieem) Act, 1991, for the
.expréession “ 30th day of Septembeér 1992 » thet cxprcssion " 30t]1 da.y of.’

Scptember 1998” shall be subxtltntﬂi

(By order e.‘, the Goycmr)

Eecrctdry to Govermnmt Lau Bepartment
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The following Act of the Tamil Nadu Legiclative Assembly, received
amel';li‘; of the Governor on the Ist December 1993 and iy hereby, published
for general informstion :(— %

ACT No. 31 OF 1993.

An Act further to amend tlié lawsrelatmgto thé‘Mﬁﬁicipal'Cor*poratiloﬂs:and

the Municipalities 'in the State of Tamil Nadu.

- ) :

" BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the

Forty-fourth Year of the Republic of India as follows :—
- CPARTL
PRELIMINARY .,

1. (1) This Act may be called the Tamsl Nadu Municipal Laws (Amend-
ment) Act, 1993. : C

Beptember 1993. ;_
PART II. %

AMENDMENT TO THE MADRAS CITY MUNICIPA. "ORPORATION
‘ ACT, 1919.

2. In sub-section (1) of section 55-B of the Madras City Mumclga‘l Cor-
poration Act, 1919, for the: exprewion;;‘80th:day of September 1993 °{ the
expression “3l1st day of May 1994” ghall be substituted. ,

PART IIT.

AMENDMENT, TO THE. MADURAI CITY MUNICIPAL CORPORATION

3, Tn sub-section (1) of section 62-A of the Madurai City Municipal Cor-
poration Act, 1971, for the expression “ 30th day of September 1993*,  the
expression “31st day of May 1994 ™ ghall be subgtituted.

N, - PART IV,
AMENDMENT TO THE UOIMBATORE CITY MUNICIPAL
' ‘", CORPORATION ACT, 1981.

4. In Schedule VII to the Coimbatore City Municipal Corporation Act,
1981, in rule 4, in sub-rule (a), for the expregsion “30th day of September
1993”, the expression “31st day of May 1994” shall be gubstituted.

r
P

PART V.

AMENDMENT TO THE TAMIL NADU DISTRICT MUNICIPALITIES
(SECOND AMENDMENT AND SPECIAL PROVISIONS) ACT, 1990.,

5. In.clwge'(a) of sub-section (3)' of section 4 of the Tamil Nadu District
Municipalities "(Second Amendment and Special Provisions); Aet, 1990 for
the expressior. “3Cth day +f Scntamher 1993 ”, the expression “3lst day  of
May 1994 ” shall bo substituted. |

PART VI.

AMENDMEN.' TO THE TAMIL NADU MUNICIPAL COUNCILS
(APPOIN'JPMENT OF SPECIAL OFFICERS) ACT, 1991 5

6. In c}ause (fx).of sub-section (3) of section 3 of the Famil Nadu Muni-
cpal Councils (Appointment of Special Officers) Act, 1991, for the expresgion

6430th day of September 1993 h’ the osii “31 e ’ T }
be substituted. expression “3lst ‘day of May 1994” ghall

& * Group) IV-2Bx. (638)—2
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g?iazzl and ;’ 7. (1) The Tamil Nadu MeunicipaF Laws (Amendment) Ordinarice, 1993 Téﬁihiﬁﬂ

is hereby repealed.

|

(2. Notwithsianding: snch. repea), apything
under the Madras. City Mupicipal Corporation Act, -
Municipal Corporation Act, 1971 or the Coimbatore City Muni¢ipal Corpora-
tion Act, 1981’ o the Tamili Nadw. Ristwies Musicipakititsh (Sgeond Amend:
ment and Special Previsions) Aot 1896% 6r the Tamil Nadw
cily (Appointment of Special Officers) Act, 1991) as amended by the said
Ordinance, shall be deemed to have been+dbite or taken under the Madras City
Municipal Corporation Act, 19190y they Magwzai; City Municipal Corporation
Act, 1971 or the Coimbatore City Municipal Corporation Act, 1981 or the
-+ Tamil Nadu: Distries: Musicipalities: (Seosnd Amendiient and Special- provi
. slons) Act, 1990, u. the Tamil Nadu Municipal Councils

Special Ticers) Act, 1991. as.amended by, this, Aet,
1 '
VRN o
(By oxder. of the-Governor) -
| .. M MUNIRAMAN,
. Secretary to G‘ovemmenﬁ,jLaw Department.
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